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DISCUSSION RE: RAILWAY ACCI-
DENT NEAR ALLAHABAD

MR. SPEAKER: We have got two
hours now. The Minister would re-
quire about half-an-hour. I would
call him at 8 O'clock. ] hope we
will maintain this strength till 8.30.

st ww WA (asriafEn)
W ¥ AWg agEr W19, 9g §3 qrde
T

MR. SPEAKER: Let us see. It all
depends on the Members’ patience.

ft W G ¢ ag O W
qare A4 €, AP FY AT FT A G |

MR. SPEAKER: No; even before
we begin all this question arises. Let
us see, I suggest to hon. Members 1o
make only useful suggestions as they
would certainly make, and not make
long speeches. 8.30 is long emough.
We have been sitting here from 11
O'clock, and it is not so easy, There-
fore, 1 appeal to you to conclude by
8 O'clock. The Minister will be given
half an hour. At 8.30 we sha'l try to
adjourn.

ot groow daw (7 foeel )
WS AgEd, WET 29 9T 30
1 FY A I g g 99 F gy
¥ 9 welt oft 7 T oA a7y foar 2
I q A agafa ¥ & 9=t gz
g

du1 w9 Hell ARG A W,
30 ¥ ®1 AT WE LA 9T 0F
3T & g 7 geaw QA F FrOw
19 =fF A% T /T AT w4 gu
W § = fam qF afew ¥ arfasht word
@Y 9T TFA UEEiE ¥ OF geedr
gt fom ¥ 53 afew st w0
faw & W1 W BT ¥ TN A 72 g
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& | ot 7 % ag @ gk, afer
IT F %oy 3w # sy A% R
FEgL R TEE | WI A g
/it wqaT - qfEa wEE ondr o
FwH AR Aggamm i Hafd
fr ag avar qfaa WY @ ar ot X
FhzaTAt § W@ g ww ® g
1 @ & w7 & wiafw @ aar 571
ge sifal & g, =4foat & g,
quAfas wifasl & grdl g S
@ E oI &1 W E9 & mfaw
w7 far s @1 § @y oawar g 5
A 9§ gg ArEar @ g 5 =
Fiar qfera 7€ & | gafad s gt
54 FHET 9¢ g€ AT § faw
AT AEq |

1967 & I Heavwa s g F
FAAE I97 A gd aF T
qamg =1 THe ¥Fo wrfew & wfaw
¥ qr s Gar wwer o 9 fE S9
F W § @ gHeAHI FT 0F A S
AT & WX ug WY waww ar fm W
qATd § IT F W19 T g g IH
# QT WIS 4 WW WY &= g q |
oy T fF @ S F O W
gHeA™T &Y @EaT agdr IE 1 1962
¥ 1967 aF F W Uiwe IIAH @
A J qar 7w f e a@ § gHeTd
g & 1 1962-63 ¥ 1770 3 gue-
ag g8 o § 118 wiEdt A A
AT 523 AW §T 1963-641H 1893
gead g€ fom # 26w AR W@
A 302 IUA Y, 1964-65 W
2015 Feam g o= ¥ 130 &
AL T AT 290 T FY| 1965-66
# 2105 gHead gt fom & 42 e
71X 1Y WX 48 4 TSI Y| 1966—67
# o aw 2212 geead gt oW W
09 ®IT AR T AT 760 WIRHT
WqW §T | 1966—67 ¥ T WeATWI



1763 Rail Accident

1 e qr wWife fred g amel
¥ g A [ gheamil § W A
AR T ¥ | T 3909 78 wiwwaw gear
9| IW ¥ A% a9 ¥ A gATAr ®
grq # 78 dawm Wi § waly A,
1967 ¥ A% WA qF fo@dr @
g g€ € 99 #Y g1 WH %
T @Wr watasl & g af § )
39 7 w91 fusdr Wl &1 de faar
&\ A gENTeEl ¥ o) wiwe
g %7 & 993 wqa 9@l i
1967 ¥ FFT 31 AT, 1968 aF U
AT A 230 WEH! WL T 9% &
W gl § | qg IT 1w guAHi
& wiss § ag AT T T H, Wi
¥ qfdi & ST F19w 4 g7 Az
X gAdaE Fa@  Aiaw 9 H-
mfgdt & a@i @ owaw ¥ gd f |
IT & FTIO 230 WA AL AT E |
A frey & gl F1I9 gHoTH &
fammr % at 7z wfigam e 2 0
AT "reAr #9 fiey At ¥ =
kA &A@ A

g T afdfeafy 3 aife o7
agn faT afq feg st sw @ &
frew o aft af gHeTE g ¥
7§ # ST (W) # 62 @R
a 4, faferpd sfegre # 23 s
o 4, g9 RA gHEAT § WEIgRER
¥ 16 WEH AR Y ¥, FEHT # 9
ot AR T, FRfEIE § 18
TS AL I T TG A 17 A geeAH
% ot ot g & Aoy €
v a8 & f5  fo siarem €1 a1 faw
weft &t foreard ¥ = w7 gifag ey
§ I A 77 I v fedrd
& ® &, w7 g woAT w9 QX W
R}E? o afe wo Feder g A
SO N wAF afr W AR o
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w1fed ? wror Bw 39 W W wn
7z % a3t X wwwET g g

1962 ¥ 0% Cfigde o3& a4 |
37 7 #47 377 gFma fad & W
gHaEal #1 fFw a@ ¥ = fmw W
AT § | W Haeg A ey aifes
e # ag aawm ¥ wfow &
WE e W g W ¢ fawma:
W ¥ agd ¥ fgma & 1 ¥few fadid
#1 @R & T A 0F § o ®
g g fe frew & il Ham & A
9 A€ qT & 99 X W qF O HW
fer € Io9 & gHei 7 AR
FMEARTAN qRE AT 1@
& faar 9 #1 A F1€ w0 Y o
4 35 FaTw 7 0F g F 99 ¥ S
atggd A1 § W Ay & s
g feudrs & fay wod foar o £i€
g < g & F a8 T e
2 & oI T A% 1 gF o puiew
FZ | T ag ¢ f5 o fawfon
AR TR EE e v
# ufefost @1d, Wa & gure X
191 dfsgdes #1 7 $37 0 %ifww
#t, W ¥ ofewden @b ar @ §
gt @Rt & faw F wwr dav e §
fom w1 $© T9a @A A T ATRE
T AR FT qg 6F 927 grT 4 fn
ZAE T & 9 & A% qg v arw
AT gr A, SE W ¥ ww W
qET FIA WWG IA & 7 wer &
I & fs ag o 3R ar af | af
gfeq & @ 9§ =fe oY gan
e ¥ g mwdt & @ ww fe
s awar & f T aman feedt e
2, fegeema & fafaw st & for s
¥ @ mfenr sefai & sa< anft §
o giea gt §, I dwd
W A g w7 Wfgy v A, ag wer
F&AT cawraw § |
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¥ awen § 5 ow & fay ot W
famfad &1 o€ of, ¥ ¥ W w®
e T foan, AR 9w F ag@ @
T § | ST Y woAi Fod # W ogan
waemr T §, SN wg fF 377
¥ 305 X IRW wAA fFar §,
At femr §, S ¥ e e faw-
foit ag off f5 famforr Zafrs & e
foar o, 9 % Fd OET swaTgTm
v foT ¥ weAid ©F, oK @ ¥ foy
ot WreArd g 7 A g, 3w gl
o wAAAE faw witew § AR f
ey 71 WA IS fAd wfaw wed
Y 9TF W @ G g7 F1 g
arr 1 AEA foR # o g
Moo e aa® = Wiq@a
a7 guw foar 2 o) q Hawew A
e e & ag w7 W aw fam
T f w9 9T S @ T Iww
Wy RAE FAGT A 1962 H AT
fafed £t I78 W saET oY AgEw
famfor & ®ix s & 1966 i =
gHeAT ¥ X 1967 ¥ FfAwW wE
[T AR A AT F A T4, I
N & gowr @ e faemn
ATEAT § | ITHT A FHRA 18 AL,
1867 & WK Al # wwifea gur
qT | A R g 9T

“The Commissioner of Railway
Safety wants the responsibility
for all railway accidents to be
extended to high levels and not
merely confined to the lowest.”

T o 3 e & omet @ A we
yre fa=y o s § A Ewr aATR
o ot B, T cameeedt qwET Al @
CEC R R R B
& g F wmm a g fw
QU1 FTF W7 FHTAWT F AT W w6
ygE? FMagHfHrafd @

APRIL 2, 1968

near Allahabad (Dis) 1766

aET WIET @R g F AT q@wm
W W wER FTr § S gaa
g | FEET @A AT ¥ FW
Faa § AR wg fF o e
T¥ el o =™ wafg 99 I
forazrd ST ® FT | g FTOor
78 & % 9 a1¢ 3 O fw fae
§ o Frawg & glead & €
a3 % 39 faaal f1 Iza1 78 om
T IF gaeard F9 g g 1 A
T &

“The Commissioner found thut
subsiditary rules of railways had
become very cumbersome and
create confusion in the minds of
officers and staff. The Railway
Board should review these rules
and incorporate those useful ones
in the pgeneral rules and discard
others. Therefore, the formula-
tion of gubsidiary rules should
be forbidden., The operating
officers are conversant with the
safely rules, but not with  the
technicalities and  complicated
working of modern safety aids.”

zq FRIT ¥ W W AT IR
T2

qiq 4 71 § 7 T 7 os gf
qF¢ A A fawrg & A
¥ A HEA  ®  AIEAw WEe
sft wardY WY & S gat S oA &)
aiww 4 gawar § & qfaardy arat ¥
aF Y FELT & | AT aF w9 qar
78 X a7 a% & gIATd gAY &) W@,
¥ ag A& gR(T 1 TFAFDREA®
a1z 7 g7 A T g § fF 1962
F gwe g3 7 1 fawfod £ 4f 39
q7 AT ¥ wAw g fEar mar g
otz 7@y wreor @ 6 gefeamat A weur
IaoeT «F WE )
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a0 g&d ata g § f fordardt
B2 "1f 9T AR F FI7 T§ AT
qT oY oY =ifgy 1 & wwwan
g fr wwda ¥ o dudw qore #
B2 & 3 & Fr fawErd o
T2 ¥ 73 i qr AT | gwd W
aw & fag dredd w1 oA §
g Ay "aea T § fe vl 22w
T T2 0 AIELT F19 9T, F17 TE FA7
TF G W TW oA A Y
FNTAT & | ¥ OF g v onAar &
AT AT AT o qAT R, o gAT
& at ok ardt§  ghod @t &
1 3ITwT Iaifaes g 9% WAt o
wre F1 famde @At § o AN
quT TG FT AHAT § A ITHI T
gz wfgr | Wrewd N ;=
qTET T AIFAAEIgT WEAT Y A
AT AY | HIAT W ¥ FY UF
TGA T G FT IR A
figar a1 | qadw Frwda § gar fear
Y srar =fgh, AT faraed sm
QAT AR F1 AAY fgqy | HeAY AT
wRFEl & TH F IAT gI [ ¥
Y § foredardy wod S o g9
#T AT AEN THAT | W17 AR AT
39 fr ool & wgafa & Ia@
fogaama & v 7 ot #  w9dY w@-
T w1 &g fpar & A fewrdr
¥ P F FTTE ST FT AT
i a1 ¥ foww a7 @AY ¥ A7 A9
g1 Fie W 9% T & JER F @
yratfeaa & ow aopre & foo, i W=
#& W qg Ao &2 fF § Aoq 9%
{ a3 & WK R 41 F) qIEeq
FX § W g OAT HH F G A4
FIAT XX HAT AT I IESD WIAH
g fr feegeams &7 F1€ W w147 &1,
aifedt w1 IA% TS AT aF gaT
g w1 foward gw o g &
AT § fo wc @@ wielt gaar

fordarlt &% & fau qore @it a1
oFft¥zE w7 & .9MGT, W amar 43-
faaa & omofy | a2 gearat #Y forsdr-
ardt o A 97 wwA ¥ A
T | FAW F ST T B T
fog ot a¥ 7 a7 mraft w1 71w wEY fpan
ST wfgd | vy geT A Ay
¥ T T I T T W F) AR
FT & o1t § FfaT ST =AY ot @2
STIHT FT 741G TE g 7wt § 1 gafog
# gawar g & ot T gded agara
q&t AERT & Frawa § g € vAwr
srafraa SA%l AT § FT F
Tifgk | agr wiw Ewar wiwE AR
HI9HT TH I F7A1 Tifgy ),

MR. SPEAKER: The opening
speaker’ naturally, has got this much
time but other Members will have to
keep to the time schedule. With six
parties on thig side and six on that
side—I have to call one from that
side also—it will be 10 or 12 people.
With only one hour and fifteen minutes
left, even if 6 or 7 minutes are given
for each Member, it cannot be com-
pleted by 8 O'clock. Therefore, I ap-
peal that hon. Members should be
brief and to the point.

st wo o fard  (fAT) ¢
A gEATAT S FHT A warT At @
THAT WEYEY A ISTAT § WA F1E WF
dEfFgraiiargwd | w9 g9
ag w1 FE gheAT & ot & Ay et
FraRd fdt ft 7 ¥ avarw TAd
gl ar fapeft oft 7ok & i gf, el
Aeft 8, g gt & 1 o &7 g
# w1 o § a1 g g Ay § ITH
qfcare et & amq A # gwedi
gt & 1
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A W@ 7w  OF AT T e
g W gFem o wrd & ot E A
ag 3% 3= #1 faex g, @@ aeX T
ot st & B 3w gt @) arer &
#ffT w17 39 5 oo & darfas a0 ¥
9 g gATE wEt ¥ AT v § A0
WX W A mifew  99R &
@ wE A g dE AE E, wE
ot TatAdY & g o< fF wEdEe
AN E | FLOF gH WA w1 Forwrart &
fF faelt % gad &% <9 7 7C T,
qTF QAR H AT T ) qg WY EH
7t T 9 € fe & fofr g o
TATE TG FT T N @At
HT AT | gl g AW H oft IW A
#1 g g€ § o fadai & o 0
g A wd qw ¥ fafaedr & et
o FTET Y T T gU a AT wfa
1 ATE AR A A o 77 T A
ot 7, g% @1q ft wEArET @1 mar
AR Iw GEEse AT ATA ¥ |

st ofY JanM A ST wEr & ww A
q 3% @g oft F g W1 ag A
gdwT w1 W AT F 1 IFA FE
i e B 812 A BT AT A T
FL A qF § qF AIGHT F1 IFHT TAT
fradt =tfge | ¥ sT g fF oW
TF & 51 goATE {541 g AT SWrRAT
1 a1% oY 5o fan § oY g fage &
%< fmdy & 93 S8 @) s Y o #
IMATEH aF J 78 gt ;1 WAl
F1fgh T F1 AT AFC Y ALY | AT A
i gifrare 7Y a1 gafed wa% we
o T L | IEF 9T F ArFC v
W T W 9 & W O A qg -
ol ff Wt gy dfer wfae
g S W e | .
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3IFT 5o ford Wt X & 1 qH

oAt T gt ¥ AR T T A AT E

¥ ata ot ferd § STF AR 1948~
49 R 2Yew 7T AG (FAITZH 24120
¥ 9T 194950 ¥ 20623 | AfFA
A HZI-T2T 1966—-67H 5889 @ T |
el T AR T GAT F T §, T
ford 7 a1 3% wra § WK T fraam
qr |

Wgi A% UEEIEZY & FEEE &
go wifo do 1 fRAiE #1 wry 3§
femiiz <1 g1 § a1 qRsey W g
% gaer ford 5% S& § | i
®z W4 : 0,32 B AwAM W4
0.90, W7 RFT T : 1,96,
oifew w2z W3 © 2,52, Jaragq
AvAd AT : 2,53, AAfHgT €@e
IMT 2,85, cfAw @ WaAT
3. 36, #afegadfafms @aT: 3. 44,
FYAT Ao AT 3. 93, fwfawr
Bz WAD : 4. 46, dafsgd AwAw
WAL 4.60, TTEAT WIT
5.83, AT WIT : 5.85, AT
WHET W4T © 58. 46 |

T fesd Yagapc @ &
gare § w1€ W Tar 3w 4Y &, A 79
a1 saraT qfgasz T g & | galag
TR FT WX F Fger qrqaeT & fag
7g A &1 o @ § frma fafeex
fameT #¢ ¥\ & ag g@T wlgaT g
%7 faeit # 9@ mfe § z94 ofmde
g E T T ¥ Afede mdcar A%
wfregfer sifeae foarer =4t 7
FW & | W o qro # fpdy gt avg
F1 w18 goer gnft &, @ go o ¥
i frfree< w0t 7 Famgr we € ? W
fagre & Wif gdem et &, A agi &
Wi fafreet wat 7 o w2 & 7
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it wax wmw oA (faeed @gd) ¢
off ey agrgT welt T w41 o
fpar qr ? T IFA THT 1T FEE
¥ feamga fear ar ?

&t wo ATo foramy : “ﬁﬁiﬁii,
wdl &1 2T, WA A FAar gy "
AT wEE 7 st wAET & e
WY WF goeamHi & faAr faar
&Y &1 &1 a8 T TS T , Afeper
PR § I F1€ FIFI AL & |

ATAA T HEET A FHE FALT 7 (718
1 ot fow fpar g | Saf@iE Hgmart
e iy oy &
“There are over 'a million rail-
way workers. . . "

“Dr. Kunzru has stated that
the staff who were responsible for
accidents constitute only 0.13 per
cent of the total number of staff.”

% =g # AT @ ag fraaw
w1 gAT g o W wwrew & ot
wHI A TE , 39 &1 qqTMiET 3T
fopaT amaT afgg | & A g foe
gfradi & o argafedt gifem &3
¥ forg g geari & walvey w1 fewe
F@ & W q9d T &1 AFC HIA
Faa &, &1 waw ¥ fefafeq adf w@an
g W van fefafmm & @@
2y & sT=r QEvm F1 o fean
st =few |

& wmat g f5 ot Ay e
W w1 § wgwd & F urer g W@
&1 gazar £t wf gfeww T
76 5€ & WX Ft 7T A Y THH-Tew
g wew gorn  fr dge Y I
& gy ¥ oF qfewer  geEmd A
AT R g | A A, IR W

saw & gu T & qaegt & W o
feat & | ag wfive ©8 a1 qur
s fr g gte & W99 ¥ feed
Teret w ; fet a% wiasndr 3 ot
NS AR I I G gmaET &
qad i | F gawar § fe we
w578 T gifea g€, ot ag opfewsr
TEATAE F1AW FA 4 59 o097 Fi
ST T | Wt g WE & ow
¥ forg ereaiz ) grawwar §, 9
q@ wieT & ®1q 39 w1 oA

st PR W wEET (3%A) ¢
meuer AgEy, 4 ot goar iy famr
2| 98 Faw o fime ¥ fadr
]

24

-~

TN R@m AW A W §
#fFa oga wt aifedi w = A
AU

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I shall be very
brief. A number of accidents have
been read out by my friend on the
right, and a number of accidents have
been read out by my friend on the
left, and here we are left in the
centre in a sort of confusion. Con-
venient numbers have been read out
by both the sides and both may be
right. But what is necessary is to see
that technically the railways are jm-
proved. It is all right to say that
the Minister must resign. It is true
that, in 1962, late Shri Lal Bahadur
Shiastri resigned. There are some
people who are very emotional like
myself and very often we resign
whenever there is an earliest oppor-
tunity to resign. But resignations will
not solve these questions. There
must be something more which must

. be seriously looked into.

The Railway Minister is helped by
a secretariat which is a technical one.
He has no independent method of
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inquiring  into what the Railway
Board says, becauge the Chairman
himself happens to be the Secret

to the Railway Minister. Therefore,
what I feel js that, in these technical
matters, the Railway Minister must
have some independent advice and
independent secretariat, and then he
can have a technical commission, as
it were, functioning all through.

Now, from the reports read, we
find that very often these trains tele-
scope into the other traing and seve-
ral wagons get crushed almost. Is it
not possible for these people to de-
vise a methog of constructing in-buut
shock absorbers which do not cause
such a heavy damage? These are
technical matters, no doubt, There-
fore, what I submit is that, taking a
lesson from what is happening, the
Railway Minister should constitute
immediately a technical commission
to go into not merely the signa'ling
system and the various things which
are subjected to humap agencies, but
also a new design of construction of
these various wagons. This is  all
that I want to submit.

SHRI NAMBIAR (Tiruchirappalli}:
I would like to go a little deeper into
the subject. The point is that there
must be g comparative study of the
period first before the 2nd Plan and
during the last ten years of the Second
and the Third Plan periods which
will throw some lightt We will 1ind
that, during the last ten years the
railway capital-at-charge hag increas-
ed by 200 per cent, i.e., from Rs. 975
crores in 1856, it has come to Rs. 2,848
crores. So also, the passenger kilo-
metre has increased by 66 per cent,
i.e. from 63,000 million kilometres, it
has come to 103,000 million kilome-
tres. The freight tonne kilometre in-
ecrased by 100 per cent ie.
59,000 million kilometres to 117,000
million kilometres. The ross earn-
ings have increased by 144 per cent,
{.e. from Rs. 317 crores to Rs. 776
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crores. I am giving the figures upto
31st March, 1967. m.gut the total roﬁte
kilometre has increased only by 5 per
cent; the total number of employees
increased only by 33 per cent, i.e.,

from 10,23,000 employees on 3lst
March, 1956, to 13,66,381 employees
today. You will find here that the

workload of the railways has increas-
ed to such a great extent: if you put
an index figure that on 31st Mareh,
1956, the workload was 100—some
figure you calculate—it will be 200
by now; that means, it js just double,
but the employees have increased only
by 33 per cent. That means; for doing
all these increaseq works, the pum-
ber of employees has increased only
by 33 per cent and the work that
they have to turn out is 100 per cent
more. There, you wil] find the actual
lacuna, and I am supported here by
the recommendations of the Kunzru
Committee. With the new budget
proposals you will find that another
6 to 7 million tonnes of originating
traffic would come. This means that
next year the traffic will be more, and
thus the workload is terribly increas-
ing 'at a rapid pace.

19 hrs.

The Kunzru Committee in its report
of 1962 has stated that there is short-
age of staff and inadequate refresher
course. This was the position in 1962.
The situation has not at all improved.
The number of staff has not increased.
The committee says:

“There appears to be heavy
shortage in almost all the jmpor-
tant categories of operating staff
like assistant station masters,
drivers, loco-shed maintenance
staff etc. A very high proportion
of those workmen were neither
sufficiently educated nor adequa-
tely instructed in their  duties.
Owing to heavy shortage in staff,
it has not been possible to send
them for refresher course.”
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The committee has further said:

“One district operating superin-
tendent told us that in his dis-
trict there were as many as 93
vacancies against a saNctioned
strength of 338 assistant sation
masters. Due to the unhealthy
climate in his own areas casual-
ties due to sickness were often
more by 25 per cent, while the
relieving strength was generally
fixed at 20 per cent. This caused
difficulty in sparing the staff for
refresher course and even for
leave.”

This was the position in 1962, The
position today is almost the same.

With regard to maintenance also,
the committee has a sorrowful com-
ment to make. The committee says
that maintenance has not improved.
It is a long quotation and, therefore,
I o not want to read out the whole

of it. But I would only like to point
out that in para 75 the committee
says:

“In the evidence tendered be-
fore us, the drivers complained
that the booked repairs were not
given due attention. They parti-
cularly spoke of passenger trains
running with  inadequate brake

* power.”.

What has happened near Allahabad
may be a case where the brake
power may not have been sufficient.
We see from the newspapers that the
driver's hand was on the brake, but
the brake dig not work. The wagons
did not have sufficient vacuum brake
power and so he could not stop it
This state of affairs was found out as
early as 1962, but nothing has been
done to improve the position. Of
course, the hon. Minister may say that
after 1962 things have improved, but
I can prove that the contrary is the
case with the same lot of material
which the railways themselves have
supplied, but unfortunately I do not

near Allehabad (Lis.) 1776

have much time at my disposal, The
committee says:

“A loco foreman of an impor-
tant shed on the railway accepted
the correctness of the complaint
and stated that there was short-
age of essential materials etc.”

In this conneetion, I would like to
point out to you what has been stated
in a recent hand-bill issued by the
South Centra] Railway Drivers’ and
Firemen's Council, dated 1st March,
1968, just a few days before the ac-
cident, in which they have stated the
correct position in regard to the wor-
king hours, They say:

“Today when the world work-
ing class is demanding 40 hours a
week, we Indian  running staff
are working 30 to 50 hours at a
stretch.’

It is shamefu] that they should work
30 to 50 hours at a stretch, and yet,
four Government and railway officials
are not satisfled with the inhuman
working conditions; when the ?%crew
demands relief after 13 or 15 hours of
work, they are not only threatened
with dire consequences but they are
also arrested and suspended.” This is
what the workers have stated just
a few days before the accident took
place,

Even the Kunzru Committee has
stateq in paragraph 61 of Vol I of its
report that: -

“A recent survey undertaken
by the Railway Board to assess
the correct position in this respect
showed that there was an appre-
ciable number of cases  where
drivers remained on duty for over
20 hours at a stretch.’

This was found out by the Kunzru
Committee even in 1962. From the
above hand-bill dated 1st March this
year, you will find that the same
situation continues even now. When
that 1s the case, how is it possible
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to avoid accidents? It is not possible.
As I suggested the other day, those
responsible in the administration for
the entire railway running should be
held responsible. After all, technical-
ly we can say that the Railway Mi-
nister must resign, but the persons
who should quit must be the Railway
Board because they had failed to
provide the gdequate number of staff.

The Railway Ministry says that it
has implemented 326 out of 353 re-
commendations. But what are those
328 recommendations dealing with?
Have they implemented this one
main thing? So many specific ins-
tances have been given. I would
like to know whether the recommen.
dations in thig regard have been im-
plemented. This is a very sad story.
The railway is run by the Board at
the top. The powers of the general
managerg are very little. You may
say that tomorrow if another Board
comes, whit is the way out? We do
not want the present system of this
Board sitting on the top like a big

octopus. Our railway is the third
biggest in the world.
AN HON. MEMBER: A British

legacy.

SHRI NAMBIAR: We have todav
11,193 locomotives, 23, 744 Coaches
and 2,55,107 wagon units on the line.
Our railway runs throughout the
country. Such a mighty organisation
is presided over by bureaucrats here
who are not prepared to listen. Even
the report of this Committee has been
discarded in essential matters, Today
as a result accidents are on the in-
crease.

I am not trying to score a political
or debating point. My submission is
that we must have a safe railway
system in the country. That can be
ensured only by a radical change in
the present set-up. I have no anger
or animus against anybody. Why
should I have? I am looking at it
from the realistic safety point of
view, not t0  score a political point.
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Passengers are killed. This is
not a pleasure to see. There iz mno
politics in it; we do not want to play
politics with dead bodies.

Railway  Ministers come and go.
After all, their supervision ijs general
and political. The executive and
operational responsibility is on the
Railway Boarq and the general man-
agers, It is their failure with which
we are mainly concerned and it is
they whom we taccuse. There js no
dearth of capital and equipment,
During the last 10 years, Rs. 1900
crores have been ploughed in the
railways—never heard of such an in-
vestment in any system in the world,
We borrowed this from the IMF and
the World Bank. In gpite of this,
why has efficiency gone down? Every
possible equipment has been jmport-
ed: there is nothing which could not
be jmported with so much money.
The so-called experts sitting at the
top must answer,

Secondly, they have an utterly false
sense of economy which is another
factor only to cover up lavish and
wasteful expenditure and the corrup-
tion that has crept in. I am sorry
there is corruption, but there is no
time for me to give you instances.

Then they have failed to implemeni
the spirit of the Kunzru Committee
recommendations. Their economy is
penny-wise and pound-foolish. If they
had implemented the Kunzru Com-
mittee recommendations, these acci-
dents would not have occurred and
things would have improved.

My finger is again at the bureau-
cracy. The bureaucracy is so ram-
pant that from top to bottom at all
levels of the administration, there is
favouritism, nepotism, groupism and
regionalism—with all the consequen-
ces that these evils breed. That s
the unfortunate situation today. Very
little attempt is made to look into the
real needs of men and material on
the lines. The railway administration
has grown like an octopus,
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I have my concrete suggestions. We
have enough, enough equipment. We
have enough traffic potential. But we
have a corrupt bureauratic adminis-
tration incapable of delivering the
goods. That is to be changed. You
may ask, what is the alternative? An
expert committee of engineers and
technicians can advise the Minister. A
non-official standing committee  of
MPs and other interests may also be
there to advise him. But the body
which can only be an expert commit-
tee should not have any power of ad-
ministration to decide the policies.
The general managers must be given
more powers of administration.

Lastly at the divisional levels, there
must be Joint consultation between
employees and the administration in
Joint Councils to solve problems that
crop up. With regard to the proposed
high-power Inquiry Committee, we
are not satisfied with the personnel.
It must be a litt'le more comprehen-
sive and broad-based. We want a
genuine attempt made to get at the
root of the present situation.

SHRIMATI VIJAYA LAKSHMI
PANDIT (Phulpur): Mr. Speaer, Sir,
the debate this afteroon arises from
the tragic loss of life which has taken
place in a series of swift-moving
railway disastres during the last few
months. We are so far away from
these disasters that although we may
shed a tear or two when we read our
morning paper, yet, by the time we
move into this House and a debate
of this nature begins, we are in-
clined to forget the realities of the
situation and talk of superflcialities.

There has been a reference to the
much larger number of railway ac-
cidents in other countries, How
does it matter to ug how many people
die eleswhere or how many accidents
take place in some other country?
We are not going to compare our ac=
cident rate with theirs ang increase
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our accidents rate if theirs is greater.
The thing that concerns us here to-
day is that in this unhappy country
where human life ig so cheap, we
should not allow it to get any chea-
pers. I have before may eyes a tragic
incident of the other day: when Rs.
200 was offered to one of the people
who had lost a member of his
family, the poor man began to cry and
he said:

F1 ¥ AT B 200 To F1 & BT 1 ?
AN HON MEMBER: Shame.

19.10 hrs,
[Mr. DeEpUTY-SPEAKER in the Chair,]

SHRIMATI YVIJAYA LAKSHMI
PANDIT: That Rs. 200 was only a
little interim assistance, but the point
is that the people who suffer largely
in such accidents are people who
have nobody behind them, nobody
to speak for them and nobody to care
for them. I overheard a remark
ot Bharwari station which chilled my
heart. Somebody said—I am sure it
was not meant to be overheard—
“Thank God, there were no first-
class passengers.” Our minds seems
to be governed by the wrong motives.
Instead of giving priority to what is
important we practice our oratorial
skills and thus lessen the value of
the very thing we speek to remedy.

I wag in Allahabaq at the time of
the Bharwari disaster, The disaster
took place sometime at night, and it
was only in the morning when I read
my newspaper that I knew about it.
The scene was so close and the
obvious thing to do was to go to the
scene, I telephoned the  District
Magistrate and he and the Superin-
tendent of Police who were leaving
for Bharwari kindly called at my
house and took me along with them.
I cannot tell you the scene that we
saw at Bharwari. The impact of the
two trains must have been absolute-
ly phenomenal, becuse the great steel
englne was twisted like a piece of
paper; it was cut into ribbons as if
one had taken a carving knife and
slaghed it up. What had happened
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to the coaches and the wagons, you
can wel] imagine. Somge from the
goodg train had jumpsq on the op=-
osite platform. Most of the bodies
had been extricated by the time we
arrived, and I would like to pay a
sincere tribute to the swiftness and
the efficiency with which thosg who
camg to helpboth the staff and the
officials and the volunteers, managed
to get the people extricated. T be-
lieve one little child was even saved
in spite of the fact that the position
in which he was caught was a very
dangerous one.

Passengers who had died were also
twisted like the engine. They must
have died a most terrible, agonizing
death. The engine-driver himself—I did
not see him—his body was there and
1 confess at that point I could not
stomach any more, but I was told by
those who had seen him that not only
was he clinging and pulling the brake
towards ‘himself but the agony on his
face showed that he must have been
aware that something terrible was
going to happen which he could not
prevent. This accident has happened
and other accidents have happened
before this, one after the other, in
which valuable human lives have
been lost, which you cannot replace
by any amount of money you give to
the survivors. The scene in the hos-
pital in which three people were lying
was herrible—Subsequently two of
them died and so far I have not scen
the report of the third—who was also
very badly injured. There were two
or three men whose relatives had not
been found. There was one man,
geemed to be conscious and I asked
him how he was. He said, “Don't
bother about me. Where are my
children?” One child had died in the
most gruesome manner—the whole
skull was crushed to pulp, There
was another little one .who had been
brought to the same hospital and
later identified, who had received
serious injuries, but who was out of
danger. The third chilg was alive.
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But the wife had died, I am just say-
ing these things to make the mood
of the House more in keeping with
the occasion.

In response to this series of acci-
dents, a Commission has been appoint-
ed. As has been pointed out, this
judicial commission is the first of its
kind. The purpose of a commission
or enquiry or any form of research
is that the recommendations may lead
to the stoppage of the things that
have been occurring. But that does
not always happen., We have had
commissions which produced some
extremely valuable reports like the
Kunzru Report. But the recommen-
dations are either not wholly accept-
ed and implemented or if they are,
there is somesslackness somewhere
else which comes in the way of
change. A commission is going to sit
and they will find out, I hope, what
the real reasons were for this tragedy.
But it seems to me that no great in-
tellect and effort is required to know
that a number of things are wrong in
the railways. Mr. Nambiar hag read
those figures from the report, which
confirms what one senced about the
situation in the railways. There is
no doubt that with al] the outstand-
ing people who have been appointed
to it, the commission will produce
another report, I hope it will be read
and implemented swiftly before more
accidents take place,

I do not. believe there is any spe-
cial need for the Railway Minister to
resign over this. Resignation is.some-
thing which is prompted by one's
own conscience; it .is not to be dle-
tated by anybody. If he resigns
through pressure, that could not be
in keeping with the spirit of what has
happened. Shri Lal Bahadur Shastri
resigned because he was sensitive to
what had happened and I think he
took those accidents as a personal
things which of course they were not.
So, 1 see no reason why we should
demand the resignation of the Min-
ister. But I do entirely endorse the
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claim that has been made that some-
thing is very wrong with the Railway
Board which must be remedied. I
would very humbly suggest that when
the time comes for the commissipn to
give its report, due emphasis ghouyld
be given to priorities. Unless this is
done, the less important recommen-
dation might well be implemented
and the un‘portant one bypassed. We
are becoming accustomed to railway
accidents but fears of them is there.
It is not fair on the public not to
know, when they get into a train,
whether they will reach their destl-
nation safely. Even a person like
myself, who travels so frequently,
who never bothers about the mode
of travel, who has the means to travel
in luxury, when I get into my train
that might, eaid to myself “I do mot
know if I will reach Delhi® The
citizens of a free country have a righs,
all ‘levels ineluding on the reilways.
¥ knew that the Government is doing
a great deal in order to try to bring
sbout these changes. But it is not
anough. And thére are many things
which, if they are doled qut in amall
quantities, become a question of too
listle and tgo late and the objective
ia not served.

So, I would like to say with great
xegpect tp the Minister, tp the Gaov-
groment, let us yse this inquiry for

to';lkl.:t of a geally ?sep m:r:ub

is mecegsary
death and tragedy wm ac-
tidents cause instead of appartioping
blame, let us try to see that acci-
dents are prevented in future.

d would like to jeint my voice with
thase who have said that it is no pse
blaming the little man at the bottom.
To begin with, in the railways, like
many other things, the man who holds
the greatest responsibility is entirely
uneducated but he suffers while the
people higher up go scot-free by vir-
tye of their posjtion. -

$o. 1 would like fo maut that

Jaepart- be re-teed
ytoﬂndoutumlectmfunw
108 (Ai) LS—14
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its recommendations was the cause of
some of the recent accidents. It is
necessary to give the people a feel-
ing that everything that can be done
is being done to ensure safe travel
and I am sure nobody in their senses
would want the Railway Minister to
resign because two, three or four ac-
cidents however serious have faMen
place. Perhaps, the Railway Mindster
is more hea\nly burdened in !Ili oon-
science than any of us are.

MR, "Y-SPEAKER:  Before
1 call the next Member I would Hke
to state one . The Speaker has

5
i

SHRI S. M. BANERJER: It
is the attitude, we are moi going
take part in the debate,

MR. DEPUTY-SPEAKER: If he
doss mot want to participate, lét him
not participate. I cannot help it.

SHRI S M. mmn Why this
restriction, T cannot understand Wo
can sit a little more time and hlvl
a detailed discussion.

MR DEPUTY-SPEAKER:
ﬁ th-l tgmorrow, {f he wants,
ust look to other tgctorx. 1
calling the Minister at 8 O’Clock.

-4

He ¢
1
aun

you restrict the debate?
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- MRB. DEPUTY-SPEAKER:

glready given the decision.

B L

F vy v fF wa fede 0= @l a7
I AT

I have

SHRI S. M. BANERJEE: If you
are so strict, why did you allow
Shrimati Vijaya Lakshmj Pandit more
than five minutes? You should have
stopped her . (Imermpt:om)

MIL DEPUTY-SPEMLER 1 will
not tolerate this . (Interruptions).
She rarely participates in discussions.
Then, she had gone -to the scene, of
the accident, Sq, I am justiﬁed in
g':vi.ng her that much time, -

" SHRI S. M. BANERJEE: When so
many people have died and there is
a discussion you are restricting the
time to five minutes.

_MR. BEPUTY'SPEAKER! S$o far
ss the ques-t:on of ‘regulation of time
is concerned, I am not going lo ask
for the scnse of the House.

st gerdiatd omar (- )
HAT A f'acr«T AHY TiET T wavRl
argw ¥ faat G oar w7 @w A agt
AT

" ‘MR. DEPUTY-SPEAKER:
already said that, Please™

1 have
resume

your seaf coas (Interruptions).
'SHRI (¢, VISWANATHAN (Waridi-
wash): Mr, Depuly-Speaker, :. the

series of accidents in the last 45 days,
killing 100 people, has created a .crisis
of confidonce in the. public mind.
There is a fear, a scare, that rail tra-
vel is no more safe in this country.
When a passenger boards a train, he
is not suie of going to his destination
"but most probably, he will , attain
ntwana before reaching his destina-
tion in.this mundane.world.

Who is responsible for this tragedy?
‘Orie Conjress Membet, Shri Tiwary,
denied that the rm‘?sy administra-
itlon 1y mponslble W’Elt does the
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Kunzru Committee say sbout' {thist

. I quote;—

“The responsibility for improv-
ing the safety record of the Indian
Railways rests squarely and for
ever on the railway administra-
tion.”.

So, the railway administration is res-
ponsible and they cannot shirk :t.

Who is really administering the
railways? As Shri Nambiar pointed
out, the Minister is like Indra. Indras
come and go but Indrani remains- the
same, The Railway Board is in ac-
tual, de fucto, control of the railway
admrinistration. Even a powerful rail-
way minister is only the liaison offi-
cer betwecen Parliament and the so-
called Railway Board. So, they have
to pay the price apd the price must
be the immediate -dismissal of the
Railway Board, I demand the imme-
diate dismissal of the Railway Board
as ‘a price for-all 1hese accidents

AN HON, "MEMBEBER;
man-eatars;

They are
they are murderers.
SHRI G. VISWANATHAN: The
other day the tenor of the argument
of Ehri Parimul Ghosh in the olher
House, was 1.h_1t as the trafic goes on
heavily increasing, the number of ae-
‘cidents is bound to increase. It is
Actually, the Kunzru
Committee went into this matter and
they have stated rcategorically—I
‘guote: —

“As such, the railway; either
wilfully or perforce relegaie
safety to a secondary position
giving overall priority to move-
ment.”.

This is a serious charge against the
railway administration by the Kunzta
Committee,

Now, they will come and say, “We
have appointed aqoﬂter committes
with Shri " Wanchoo as the Chai.rm.un
W‘hatmwegvlngtbachlwethm?

..
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We have appointed 50 many commit-
tees before, They are not at all im--
plementing the reports of the various
committees. Before the Kunzru Com-
mittee’s report there were so many
study teams and committees, About
the reports of these commiltces the
Kunzru Committee has stated—I
quote: —

“From the study of the limited
issues undertaken by the commit-
tee so far, we have gained an im-
pression that some of the pur-
poseful recommendations on mat-
ters of safety, made by the pre-
vious study teams and commit-
tees, hdve not received the con-
sideration they deserved.” -

"Then, what is the railway adminis-
tration doing? They are keeping
‘quiet, doing nothing. So, they have
‘to pay the price.

° 'This commitlee has recommended
_various measures for safely on cail-
.ways. Usua'ly, railway accidents arc
of four types—collision, derailment,
level crossing accidents and trains
‘passing danger signals. There are, we
are told, about 1,200 unmanned gates
,which.have to be manned. The Minis-
ter has lo look into this matter alsn.

Due to heavy traffic the track is
not in good condition. The irack has
to be maintained in g beler condi-
tion. These things ape there but the
railway adminuocation is not  doing
‘anything. Power is concentrated in
the Railway Board., They are having
all sorts of control over the railway
administraticn whereas the general
managers in various parts of the
country are only like servants. Most-
Ty all the orders they have to get
from Delhi. Power must be decen-
tralisod and more powers must be
given to the general managers. The
ultimate control should be in the
hands of the Minister and not with
the Chairman or members of the
Railway Board, Only then can we
have the Minister held responsible
for all accidents wherever ithey hap-
pen, either in the south or in the
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north. So, I require the immediale
dismissal of the Railway Board and
the Minister must take full responal-
bility of the whole administration of
railways in this country.

SHRI H. AJMAL KHAN (Peria-
kulam): Mr. Deputy-Speaker, Sir, it
is perhaps not possible to shame the
railway authorities with its record of
accidents which have become ende=
mic. At frequent intervals they occur
with no end of damage to the morale
of the travelling publicc There is
thus little that is surprising in the

‘latest accident that occurred on 30th’

March at Barwari station of the
"Northern Railway where more than
20 people are rcported to "have begn
"killed. This, Sir, added one more.in
the tragic list which has rocked the

_country in the recent years.

R TR |

The Deputy Minister of Railways in
his instant reaction indulged in typi=
cal official sophistry, Unfortunately,

for all of us who travel so frequently

the authorities have done pretty little

-excepting in a very routine way send-
.ing condolences to the next of kin
.and they took a step further

this
time to announce throwing some pit-
-tance of a few hundred rupees as if
that would bring the dead back to
live,

Sir, during 1268 itself, in spite of
the boasting of Mr. Poonacha's junior,
Shri Parimal Ghosh in the Lok Sabha
on 25th February, 1968 that accidents
in the recent past have been faluang
by pgiving out an array of facts and

flgures, in the current year itsclt we

have had several major accidents. On
15th February, it was near Lakhicerai
station when scores of passengers
were run over by the mail train.
Then, it was on the 20th March when
near Mysore a train ran into a sta-
tionary train killing several people,
and then the Sircar Express ran into
a bus and now it is the Barwari acel-
dent, This accident near Allahabad
occurred 12 days after the disastrous
collision between two tralns néar
Hubli where 54 persons werg killed
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_Ihavebeenlookm(throud: the
papers this morning and for the cur-
rent year, there were no fewer than
six collisions and 17 derailments in
the past three months only. I would
not wasté the time of the House by
giving details of the loss of human
life, property, ete. In most cases,
human failure is responsible for these
attldents. In 1068-87, of the tofal
5,680 actidents, 3,225 accidefits were
due to huiran failure, Failure dif-
écﬂy or indiréctly ofi the part of the
ftilway staft {s lack of care of rafl-
wiy  equipment, enginés, rollitig
dtbek, lack of overhead bridges, blind
tuirves, signals, unmanned level crosé-
mﬁ etc. If we see from the Bgurés
cc,dehis as betwéen 1057-58 io
G'r the ritimber of accidents from
1 129 rode 16 1,881, Deaths dub {6 dc-
cidents as between 1965-66 to 1966-67
have intreased fromi 41 to 209.

1t is ihodt anfortiineté thdt thé rail-
Wiyd 36 not sésrm to bE ledriing from
the ghst écpérierice as wé And thére
s moitlarity of accidents; similatity
©Of causéd in many casés, Efquity
Committées aré appoitited; recom-
nienddtiong aré madé but they dre
never imiglemefitéd. They are ohly
for public consithption, for getting
headlines in the newspapers and make
bold statements on the floor of this
House,

Some two years back at a confer-
snce of senior officials it was pointed
out that one of the causes of the
accidents was the manning of safety

ganisation by non-téchnical meén.
%m‘e ig nothing to indicate that this
situation has been remedied. Though
it is an old story, I would like to
Tepeat the accident at Lakhiserai
station in . The type of accident
last month was almost the same as
happened in 1867. There is a blind
curve near Laihweru where neither
the engine driver can see what is
ahead of him nor the pilgrims crossing
the railway track in the absence of
the rallway bridge can see when the
irain is coming from the other side
Tt was this which was responsible for
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kllllng seVeral people last year and
the same factor responsible for accl-
dents las¢ month, In 1967, an enguity
committee was set up and several
simple preventive measures were re-
commended by the commission, for
example, to set up a ferice between
up and down lines, straightening cut
of curves, etc. Un:t'ortunafely, rio
action was taken; otherwise repetition
of this accident could have been

avoided.

MR. DEPUTY SPEAKER: Ilease
conclude now,

SHRI H AJMAIL, KHAN: One

minute only.

We talk of monopoly in the private
sector as if monopoly in the public
sector should be condoned. The Rail-
way Hoard is the b:ggut monopoly in
our country. During the Third Plan,
its capital assets have increased from

. 1,831 crores to Rs. 2,880 crores,
repraontmg an increase of 78
cent in five yeurs. Its corres
expediture has  increased #roin

1,0002 crorés to 2,000 crores, ré-
preséntl.hg 100 pei cént inchease,

MR. DEPUTV-SPEAKEFR: He
should conclude riow. We havé had
a discussion on the Railway Budget.

SHRI S. M. BANERJEE:  Acd-
dénts Have taken plade aftér that.

SHHI H, AJMAL KHAN: I, there-
fore, plead with the Government
thmugh this House that this momo-
poly should be broken. Railways,
along with the Hindustan Steel and
other public sector undertakings, must
be brought within the scope of mono-
poly and action taken to create
healthy competition as in private
sector,

fn conclusion, I would like to guote
from the editorial o! the Timer of
India,

*“Meanwhile, it is necessary to
teke a hard look at the long-

drawn procedures of wccident ln-
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quiry which have neither helped
to avoid accidents nor have had a

magningless
statistics jin thag;cegt the public
19 prove their pet theory that the

railways are safar than rgad
transport.”
SHRIMATI TARKESHWARI

SEINHA (Barh): After the hon, Mem-
ber, Shrimati Vijaya Lakshmi Pandit
spoke, the whole House was very
much moved, and I would certainly
expeot a very very senior member,
Mr. Gupta, to exercise that sobriety
which is needed for this kind of de-
bate. N "

This is a very unfortunate incident.
Surely, the whole House was moved
and it feels very sad about it. There
is no doubt ubout it. Yet, we cannot
ignore the fact that this matter has
to be .examined in proper perspec-
tive. Everybody knows, every memn-
ber of this House knows, that nearly
6 million people travel on the Indian
railways which has got 7,000 railway
stations from Victoria Terminus to
tlag stations, where the track ismore
than 68,864 kilometres and the em-
ployees that man the railways are
nearly 134 lakhs. It is g very big
vrganisation. Yet, let us examine
these two incidents and see  what
happened. Of course, a Commission
of Inqujry has been set up. We can-
not go into the details. The Com-
mission will be able to find them -ut,
But from whatever appeared in the
papers and what we know of the
incidents, we fing this,

In the case of Bharwari let us pee
what happened. I travel through
that track very od!tep because when
we come.from Patna, = we come by
that tyack. We know that the track
is completely a.ugomntlc Since the
elgctrification of that track, the entire
signalling system of that track “has
been made automatic, I cannot,
therefore, believe that, when at
Bharwari . there wag & traln_ standing,
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there could be any clearance given
by any men there, because the auto-

matic signl] operntion doeg indi-
cate the ned or green light; when ahy
train is not s opn the platform,

?-?’ﬁ

n;w,nc cantrol, and th.e‘y do not
quire so muych of manual mnqon
as is required m the case of
coal engines. As I s-al.d, the xpeed in
the case of electric rains ig very fast.
The entire incident gives Jhe impm—

E

dit. It meang that _the qlecu-ic trpm
was coming wjth full speed. We do
not know whether it was duye to the
negligence of the 4r:var, ‘whether he
had dosed off qr just had a wink of
sleep, but jt did happen. But.in spite
of this, when he faced .it, .he myst
have woken yp because he was found
dead with his hand .on the frake. He
did react, he did .txy tp stop the
train, but the train was ]
tul:th‘atitomldnotbe;topped Now
what is the element that cames to our
mind which has caused this accident?
How so end we may complain against
the Minister, I would certainly com-
pliment the Minister for his sincerity.
A mistake can be committed by any
human being. Who is the human-
being who does not commit mistakes?
It the intention behind the mistake
is innocent, we cannot put the blame
on_ anybody; we canot put the blame
for the innocent mistake which was
committed and in this case it has also
not been committed by the Railway
Minister; he is only remotely res-
pqnsfblo.

B

“Now what hgppened in the case of
the ,gecond accident. which togk place
in .Mysore? It.took place when .the
train was standing on. the main line.
The signalling. .hould have been given
for the .other train to come to the
loop.line. .But the, levers whigh |

pressad wege Wwrong levers, mpd .
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train' wag ordereg to come on the
main line, The driver of the train
did not know whether a train was
already standing on the main line.
Unless and until he came near the
train, he could not see it. Both these
decidents occurred at night time. So,
it is very difficult to see the train
standing on a line from a distance.
Unless and until the train just comes
in front of the engine, it is very diffi-
cult to notice it. The driver tried to
prevent a collision, and he tried his
best but he could not succeed, and,
therefore, we had a very serious acci-
dent,

At both these places, it is  quite
clear that the lineman made a techni-
cal mistake. We do not know whe-
ther the mistake was made inten-
tionally or consciously or otherwise,
The inquiry will reveal that. In the
case of the electric train also, it was
supposed to stop because the signal
was not given and it could not have
been otherwise unless and until there
was an engineering failure, but engi-
neering failure is something which
nobody c¢an help.

Therefore, in these two cases, how
can we blame g pariicular officer of
the Railway Board? It ig al] right
that the House is a sovereign body,
and we can al' condemn the Railway
Board and we may say that the Rail-
way Board should be abolished and
we may make them joint secretaries
or deputy secretaries and spo on. But
how is it going to improve the situa-
tion? I do not understand this. I do
not compliment the civil service very
often. I do not want to give them 1n-
deserved compliment; I do not want
to give compliment to anybody who
does not deserve it. But here, how
doeg the responsibility of any Member
arise? A very serious accident has
happened, and we are very sad about
the whole thing. Is there mny possi-
bility of devising an advanced opera-
tional machinery technically, to avoid
the possibility of such human errors?
When there is a human error, what
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can we do about it? In spite of the
automatic system we have seen that
this particular accident has happened.
The Kunzru Committee has given the
figures. It is not easy to provide for
all the things suggested. .

I was a member of the Railway
Passengers  Amenities Committee,
There are so many stations which we
had visited and we found everywhere
there was a demand for overbridges.
Overbridges are nui made free. Then
in many places which we visited, de-
mands were made for underground
tunnels. It is not pussible to provide
for all these things ut ull these places
simultaneously.

Shri Nambinr had raised the point
that there was a  heavy operational
burden on the staff, and he has said
that tii: stff is not adequate to cope
with the work, But if you would go
through the proceedings of Parlia-
ment you would find that this Parlia-
ment has been criticising the re=-
cruitment of  additional staff year
ufter year. Let the hon.  Member
kindly reca'l the past remarks that
have been made here before making
any such statement. So, it is not pro-
per for us to blame the Railway Mi-
nister or the Railway Board in this
regard.

In conclusion, I would only like to
suggest one thing namely that for
signalling and for operational work,
instead of the non-technical staff who
are appointed now for the purpose,
the hon. Minister should see that
technically competent staff is appoint-
ed. It is a fact that one driver has
to face a hundred signals over a track
of g hundred mile, and one lineman
has to press a hundred to a thousand
levers over that distance. This is
bound to create a sense of fatigue. I
would submit that these are highly
important matters, and the hon, Mi-
nister should see that things are set
right. -

SHRI HEM BARUA (Mangaldai):
There have been a series of accldents
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of a major nature which have. claim-.

&d a heavy toll of lives as also .dem-
aged a substantial portion of railway
property.

The report of the Directorate for
Railway Safety, that was given to us
along with the railway budget papers
shows that there is a decline in Rail-
way accidents, In 1851-52 it was
15142, while in 1966-67 it wag- 5889,
But the fact remains that during the
last three months, as many as six
accidents due to collision and 17 de-
railmentg apart from accidents at
level crossings have taken place, ['here
is a jugglery of figures. If they try
to white-wash the entire matter with
figures and statisties and facts ef this
nature, they cannot arrive at the right
solution. For there have been acci-
dents. During 1968, there have been
ag many as 3 major accidents, one
at Lakhiserai, one at Hubli and one
near Allahabad. When. an accident
takes place, naturally enough there is
ap inquiry ordered. It submits its
report. But unfortunately it is pigeon-
heled in the record room of the Mi-
niz"ry. TFor instance, in the same
place at Lakhiserai an accident took
p'ace on 23 October 1967. An inquiry
was ordercd. Tt revealeq certain [octs.
Tt suggested measures to he adopted.
But what has happened {o that re-
port. They have pigeon-holed it in
their record room, This is not the
way of functioning.

Madam Pandit has a given .a grue-
some description of this disastrous ac-
cident near Allahabad. What hap-
pens? There is an effort on the part
of the Ministry to say that accidents
in our country are on the decline.
May be. But you cannot restorc lost
limes to the injured people nor call
back the deag to life. The fact re-
mains that accidents take place in

this couniry and human lives Are
lost. ’

There is another tendency. All
comparisons are odious. There is a

tendency to compare the rate of acci-
dentg in this country with those of
other countries. Shri Tiwary  did

it. 1.did not. like the jdea, Why
should it be done? That would give
an encouragement to the administra-
tion here. ' He gave figures for Bel-
gium. Why does he not remember
that Belgium is of the size of a dis-
trict in India? There are people who
try # throw dust into our eyes. That
is the trouble.

There'is another argument general-
ly offered by the Ministry, They say
that railway travel ig safer than road
travel here. May be. But that does
not mean that you will allow acci-
dentg to  occur here. Here is the
Kunzru Committee report. 1  have
gone through jt. This wvenerable
gentleman has done a laudable ser-
vice to the country. He has-pinpoint-
ed the causes of accidents and suggest
ed measures for making the railways
free from accidents. What has hap-
pened to his report? B

As regards the accident near Al-
lahabad, what is  happening. The
Committee proposed with Shri Masa-
ni as a member is asked to do what?
See how many of the recommenda-
tions of the Kunzru Committee may
be implemented. Thig report was
submitteq in 1962, What js this?

The report hag also pinpointed
another thing. There are accidents
because of defects on the engines and
on the track. These are things that
you can improve. But you do not
do it.

Yesterday I demanded the resigna-
tion of the Minister. Today I have
given second thought to it. Why
should the Minister resign? ' I think
it is the Railway Board that must be
scrapped and disbanded. While the
Ministers come and go, the bureau-
crats remain eternal, If the Minister
goes, the Board should also go. it
we do not evolve a convention like
that, Ministers may come and Minis-
ters may go, but these people who
are responsible for accidents and in-
efficient management will  continue
to prosper und flourish. That is the
trouble in this couatry.
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MR, DPEPUTY-SPEAKER: Shri
Fernandez. Five minutes,

Fape ai G . LR BT :-w
minirtes,

£, Ll PN - mrsat -1
look to the office also, e are ait-
ting from 11 am.

BHRI 5. M. BANERJEE: Kindly tell
me khow if 1 will ‘get time. Other-
wise I piy ¥o ot,

MR, ‘DEPUTY-SPEAKER: 1 &m
dppealing % methbers.

BTN, Pk Ky st

LT GO C A i
A arE | 9T W T SR
T Q) W e 7 T e
wnfeqt W o fawItOl @ I 4T
wie?  ww o femr Wk @
Wi Ay R * e ¥ oer
aravwaTr W@t g 1

RE FEY W@ WY wrw @t et
dor & P wiféd @R Y i
WET F TE W S qMTed
‘e W WEF A1 weE E A
wot Wz fagrmn & wifs 37 St
¥ gt ¥ @ gerd g E A
g ¥ Cwltn e Mt s g
o @ wEEd 7 R qEeT 6
Wreg won ¥ wr o A g, TEET
o i agt wor NiRd 1 e
wm og & f§ W we W gF W
T INGER bl
wiferanite & ahgeTl & AW wedt
fisera & forar &

“Oddly enough, the strict ap-
. "plication of the doctrine of minis-
; terfal responsibility which still

ded to the power ynd invultera:
bility .of the ‘Civil Bexrvice. For
the Minister alone to be judged
to be accountable to Parliament
for actions 'of which Me may have
no knowledie (und of ‘which he
might disspprove M %e hdd) &
another example of the conflitt
between myth #ad resfy in ‘our

grievance, Yor triffér otr practice,
the civil servant who in many
cases is actuelly responsible for
decidions datthdt be ‘Juestioned on
them.”
o W T e g ¥ A fd-
o g e e R E wwad
w1 R arhE $7% gns fawrs
wriHTE X4t B rdr Wi
T 7T I F A QKT ST FT Ry
wor foft wremelt W fedr get
NEwm s F B & oo g,
T AT @ AW R RN woEH
e fxEd @t wfd

WY gen T wEEr ;s A
arfed |

WY WA SN X uwear §
fs fedt *98 A s A A
qraersdT  AH F

wR w9 FaAd qi greqrd fafr-
T owad s Wi W Y-
dudt oY g wiw fERET Y Wy
R d T wad § v 97w
wWr g ? wfawAT agr 7 woAr foe
q ag foar ot :
‘We suggest that the annual

report of the 'Commissioner of
Railway Safety should contaln
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additional information as detailed

by us. It d be laid on the
tﬁl?db:ﬁmgmmd Parlia-
ment.”

agt ow AT Ew E o foR gt
TN gt &, v gC ot
wt’e‘rﬂ!' Twt T Y
% W A W o o ol
T Wi Foee I faw
o T ¥ A% aww
froom aiF & T #Nal vy e
VW wrdam @7 qrcgl §T /ol
I e waw € f& oW
it Bt ¥ ¥ R el e
ﬁt#(}zﬁémﬂﬁaﬁ(’m!‘t
7 & et ¥ eron @ €,
w HAT & e afes wE WY
‘wpregt % H1T @ oY W oA
arrd O W AW ¥ gpEef
& U WYATHT ATATE IAE W17 -Jrefy
0 W I AT e
we:

“Up to the year 1953 periodical
inspections of Indian Government
Rellwiys ‘ware carried -gut by the
Goverrmenit Inspector ‘of Rail-
ways. In 1953 the Railway ‘Board
decided that these inspections
should be discontinued, -as the
General Manfagers ‘'weTe respon-
sible for ensuriny safety of opera-
tien oh their respective Railways."

EY W wrw gfad

“No detailed inspection of
southern Rallway could be carri-
ed out....ag the Genéral Mama-
ger of fhe Railwiy did not per-
mit amy -ingpections in company
with the Assistant Commissioner
of Railway Safety during the
year under feview.”

fred = # Fod F wro ani
ted'fe & sgrwny

“Due to shortage of officers in
the Inspectorite, the 'kilomitrenge

of the inspections was lewsr than
what was expécted.”

gd gl w1 wtew wowr @
Tg sehed et edwr o7 ) Wfer
W o et oegrfe g
w0, @O 1M AN qred
T =wY s WL

t Sah Wit §  wfue, W
JH wr owg® ¥ e fond
"7

‘It may be gtated thet too much
dependence op human element in
these days of heavy traffic and at
high speeds is wundesimble -and
even unjustified.”

“Although the adoption of
track-circuits at stations was
accepted in principle by the
Railway Board it ‘was not im-
plemented 'for one reason or the
other desplte the faet that
‘scareity of ‘weoden sleepers .did
not imopose w 'special problem ‘in
‘those days. 'Had this been dorre,
‘the 'majority of ‘the sccidents
eaused to reception of trains on
‘oecapied lnes might kave been
averted.”

wfam wrs wd WA A oy
fawifal & seat swwr @ xff
AMTE | WY T O G 6T T
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- ot ok FEE]
3w oF Pameamc @A €T
g ifawagy 1047 % wEw
Wt farmes gr s ¥ S
fFm & fammey wisr a7 w3
w3 gy
gt feqe & Y qwdEze ¥
XX g g A @ g
gt uF A g et ety
“The Commissioner of Railway
‘Safety held a statutory enquiry
dnto this accident and his find-

ing is the accident was caused by
failure of railway staff.”

g gy ug itq fadr ardfr d
fo ot (wET gaT g WA wE
FT REAR F FTO AT\ FRITL AT
¥ w1 foR w1 Am
qFF &Y 40 T 9T IFA wAT
w7 GENE faT § 1 W IR ue
®T §6Z K4 a TF -1d AEHE G
St fF #E r F3E T We
we # oaedr &1 faF ad s

g1

IqEFE WA, wfEd  OF
SRAT 95 FF @ FT W
IFA T e

Principal features aflecting salcty.—
On account of the limited time and
opportunities for detailed inspections
in company with General Managers
and heads of departments, it was not
postible for  Additional Commis-
sioners of Railway Safcly to inspect
the wvarlous components of perma-
nent way, rolling stock, signalling
and interlocking etc. more extensive-
ly. However, the nature of defects
noticed during the inspections that
were done may be summarised be-
low:—

(a) Unsatisfactory
sleepers,

state  of
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(b) Inaccurate alignment of
track, particularly on curves and
incorrect superelevation,

(¢) Unsatisfactory packing and
lack of knowledge on the part of
gangmen in the correct method
of packing, :

(d) Lack of care in the relay-
ing of track,

(e} Inadequacy in the maint-
enance of Points and Crossings,

(f) Improper construction of a
‘catch siding’ and its provision at
a location not warranting the
same,

(g) Use of Sub-Standard and
undesirable track fittings,

(h) Crack in Dbridge masoary,
loose fittings and non-provision
of guard rails on several bridges,

(i) Wide expansion joints on
the approaches of a bridge and
crushed bridge timbers,

(j) Unsatisfactory up-keep of
level crossings,

(k) Inadequate muintenance of
Signalling and Interlocking In-
stallations,

(1y Unsatisfactory maintenance
of insulated block-joints in track-
circuited stretches, ete.

Ff it Fd P} ar wraw T fEar
T

Fargar g f5 fA N gare faaw
FITUT AT WHT FLN TF AW
wvr & Foraar AT 97 ¥ SE
7gT A TF IWd ORde g
qr ® FEAr T gt
7 g gz sy aqrfe 58
dmIad wt &) afeT Iy S agl
ST FT UNC & IAFT FGAT I a7 %
@ g W I Pt F
WIETH AR FTEW TTFATATH
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fiscgr amr W TEH A 58
#m oAt ¥ w3y & SR
ffret ¥ srydar i e s
fem T a1 ¥fpw ma w7 fr

wrr &) IR w & fF aede
eI f@ g ¥ ngar §
s Woagarm o arfa
W W g% F9ra qrdl AT fg
w1 foxw  sfmdr  Frogeen gfew
T frar ¢ ag . agh W 7 gy

it g&R =TT wOIW : A AT WY

AW 9T T A qF w W
AT AT G FAAT o

SHRI R. D. BHANDARE (Bom-
bay Centiral): Sir, I share the senti-
monts expressed in this House, mcre
especially by Mrg Pandit and I sym-
patlise with  those who have
sulfeved. I also share the anxiely
for the safety of the lives and pro-
perty of the citizens of this country.
Since we are discussing the accidents
that are laking place on railways, we
have 1o probe a bit deeper into the
point a3 to why accidents are taking
place. I assign two reasons for acci-
dents and there are two factors which
have to be taken into consideration.
The first is the human failure and
the second is mechanical failure, So
far as human failure is concerned, we
have again to take into consideration
two aspects. If the human failure is
due to negligence, then certainly we
are entitled to criticise it and, at the
same time, demang the resignation of
the Minister. If the failure is due
to want of proper attendance, then
too we are entitled to criticise them.
But supposing there is a failure be-
yYond human control, Then, who is to
be blamed? That is one aspect....
(interruptions). It is a very cheap
argument. f it i3 o mechanical failure

and that failure is due to want of
proper attendance oOr proper super-
vision, then also we can certainly
criticlse them. But, after all, the
maching is not a human being. Just
as human peings commit mistakes,
the machines also fall in toto
Therefore, we have to take into cone
sideration to what extent human
failure hag contributed to the aceis
dents, Now I'am going to read from
page 2. My hon. friend, Shri George
Fernandes, referred to the Director
of Safety, Railway Board. He has
given the figure, Page 2 gays:

st wid  EEAWw : § IEET
s =@ farar

SHRI R. D. BHANDARE: Since you

have mentioned the inspection side..

SHRI GEORGE FERNANDES: 1
referred to the Commissioner of Rail-
way Safety Report.

AT HIE TAE 4T A R
g
I was : * referring to the Safety Re-
port of the Rnilway Board. I was
referring to a different report which
none of them have seen ang perhaps
most of them are not aware of its
cxistence,

SHRI R. D. BHANDARE: Quoting
the reports is their monopoly, it ap-
pears.  Here I am talking of human
failure, which is one aspect. The
Report says that attempted traln
wrecking in 1964-65 was 89 whereas in
1966-67 the figure for attempted traine
wrecking i; 140. This is the cause.
Then, again, I am coming to attemp-
ted wrecking by human beings be=
cause of political reasons (inter-
ruptions)

It has been stated that little has
been done ever since the report of
the Kunzru Committee was submitt-
ed. Let me explain this point, The
number of recommendations made
by the Kunzru Committee was 877,
The Government have accepted 338
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[Shri R, D. Bhandare,]
wecommmendations and go far imple-
mented 508 recommendations,

Now, the new committee which has
been appainted, which my hon.
friend .ig aware of, what are the
terms of that committee? Two tasks
have been entrusted to that commi-
Hee, One is to study the implementa-
tion .of the recammendations made hy
the Kunzru Committee, Secondly,
after ;gaing through the implementa-
tion of tha recommendations of ‘the
Kunzru -Committee, it .has to make
suggestions to what extent safety could
be secured. Therefore, it is totally
wrong to suggest that either the

railway accidents that darg
place. . . .(interryptions). Of .course,
I .am not jjustifying the accidents..
(interruptions),

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I rise to
support the demand made by my hon.
friends that the Railway  Minister
should resign peacefully amd grace-
fully and that this gang of murder-
ers in the Railway Board should be
sacked. Had I any power I would
bave .definitely tried fhem  under
section :302 .for murdering :all these
peogile,

What is their record from 1st
January, 1968 to 31st March, 19687 On
2nd . January, 1088 two killed; on 13th
January, 1868 one killed; on  16th
February, 1868 twenty-three injured;
on 14th March, 19068 nineteen injured;
on .18th .March, 1968 fifty-two -killed
ang -forty-one -injured and on 31st
Meareh 1868 ‘eighteen killed . ssd
eleven ‘injured. You .can imagine
what rhappened in these three
months, Still, ‘I &onow, either Shri
Poosatha or -any other minister in
this Cabinet has not the guts to .esk
the Railway Board members to -re-
&lgn because they are‘the bosses and
thegse miuinsters ‘arg servantg in the
present set-up.

‘SOME HON. ‘MEMBERS: Sheme,
shame!
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SHRI S. M. BANERJEE: So |
demand that they should be sacked
rmmediately. I would like to ‘know
fram the hon. Minister, -when ‘he
replies, what action has beqn taken
against them.

BHRI WAMBIAR. Nobody an saak
them. They are .al] pawerful.

SHRI £ M BANERIEE: My
second point ig that Kunzru Com-
mittee’s recommendations were never
implemented. About the track, 1 ,am
extremely happy .that my hon. friend
Shri George Fernandes, referred to the
report. 1 am sorry, I have no time #o
refer to :that. But I will say that
even.in the matter of sleepers, 5 or
6 years ago it wag decided that we
should have concrete sleepers, called
RS sleepers. What has happend to
that praoject? Why did that project
not come up? We want to increase
the speed of these traing on - this
wretched track, which jg not main-
tained and looked after properly, to
the rate of 90 miles an hour. ‘A person
wishing to go from Delhi to Calcutta
in 17 hourg will start from Delhi but
God alone knows whether ha will
reach Howrah or not. If thig is the
condition, T would like tp know from
the hon. Minister what arrangements
have been made,

On that particuler day I got a tele-
phene message from Kanpur that
there were rumours in Kanpur that
when the relations of those people,
who had died or who were said to
have died, approached and begged of
the railway authorities tp allow them
to go saying, *“We are poor people:
we connot purchase tickets,” they
were shunted out (Some Hon.
Members: Shame, thame) while the
Genera]l] Manager, another murderer,
travelled in a special train. The ac-
cident took place at 10 ofclock at
night and -he wag weiting fer the
saloon or -air-conditioned special
train and then he-went. It jg-dis-
graceful Fhat such -a thing shoudd
happen,
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Now I come to the composition ef
the committee. The committe, has
been constructed. Even here the
Rallway Minister wanted to pley »
mischief. What Ke#s he dome? Shri
S. R Vasavada, a textile expert, be-
cause he is the President of NFIR, has
been nominated to this committee
and not Shri Peter Alvares or any=
Body of the All India Rallwaymen’s
Federation who has spent a major
portion of hig life working for the
railways. I am sorry that such a dis-
crimindtion should take place, Then,
1 have np grouse against Shri Masani,
‘my only grouse is that g person who
niever travels in a train and who al-
ways flies is one of the members of
this committee who are supposed to
be experts in this. Then another
gentleman is Shri Badhwar, 3 very
efficient Chairman of thg Rallway
Hoard once upon a time but now
reaching the age of nearly 70. He i»
an ex-Chairman of the Railway
Board and he is  another member.
Why did the Railway Minister not
take us into confidence? Why did he
want only those persons who will give
a made-up decision ang say that these
Railway Board members are like
Caesar's wife, above suwicion? I
am sorry that such a committee has
been appointed. It should be expand-
od and those who are interested in it
and those who know the whole thing
should be included in it

I would only request that the
membership of the Committeg should
be increased and that you should in-
cludp two or three more members. I
request you in all gerfousness,

! was happy to Irear the last
dentence of Shrimati Vijaya Lakshrd
Pandit. Otherwise, it was a condo-
lence speech. If the accidents do
not stop, it will be difficult for any
train to run in this country. A
third-class compartment has, unfor-
tunately, been converted into a
slaughter house by thesq murderous
people. The people are afraid of them.

I protest against certain observationg
made by some Members like Shri
K. N. Tiwary fhat accidenty are ac-
cidents.

g § W1 Gwaz giaT &, atfes & oY
Tz g & 1 @ ¥ GwNe
7R AMA AR XA § FFA A IR
F AraY O AT HATL 1 gy
gt &\ FAT AAAT THE LE W
Frar G G INWA Iq@AE |

With these words, I again request
Shri Poonacha to rise to the occasiom,
to search his own conscience and
heert and resign and dismiss the
Railway Board.

MR. DEPUTY-SPEAKER: Shri
Peonacha

SOME HON. MEMBERS rose—

SHRI DHIRESWAR KALITA
(Gauhati): Only ong sentence.

MR. DEPUTY SPEAKER: If I allow
you, 1 have to allow others also.
There are severn] Membera,

SHRI DHIRESWAR KALITA:
The Railway Act should be amended
Just like the Mine®-Act, the chapter
should be intluded in the Rallway
Act.

MR. DEPUTY SPEAKER: Shri
Poonacha
SHRI A. S. SAIGAL (Bilaspur):

This is not correct.
-

MR. DEPUTY-SPEAKER: Pleass
resume your seat. Actually, I want-
ed to close the debate according to
the decision of the Business Advisory
Committee.

SHRI A. S. SAIGAL: You don't
want thet we should speak .. . (I-
terruption).

MR. DEPUTY SPEAKER:

not give opportunity to everyone.
That is not possible. Shri Poonscha

I cam-
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 SHRI A S SAIGAL: This is not
f et

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Mr.
Deputy-Speaker, Sir, with- a heavy
heart I rise to reply to this debate
and I thank the Speaker for having
provided an opportunity for this dis-
cussion.

Sir, this debate has, no doubt,
brought out the concern and anxiety
of the hon, Members with respect to
the safety in railway travel Hon.
{Members have expressed their views
and I do not want to go into certain
“figures and repeat them over and
over again. The literature that we
had supplied at the time of present-
"Ing the Railway Budget contains all
the detailed information and I am
glad thal some Members have quoted
them profusely and I leave it at that
because. I take it that the hon. Mem-
bers and the House are in ine know
of all the statisties and fizures which
I need .not repeat over again..

ot -

The main point that has been rais-
ed is, that in so far as running ol the
railways in_this country is concerned
‘whether adequale_ measures have been
Jlaken to ensure sifety and whather
the high-power commitices which
have beem constituted from time to
time and which have given their re-
commendations have been implemant-
ed and whether particularly the ro-
commendations .of Pandit Kunzru
have been duly implemented. © My
hon. friend, Shri Nambiar, said that
the . recommendations are put in
pigeon-hole and then he read out a
few portions of them and said that
they are not being implemented, Here
is a point on which I have to join
issues with him, Out of the recom-
menidations, as has been already men-
tioned in this pamphlet, we have ac-
cepted 353 recommendations. 303 re-
commendations, have been fully im-
plemented and 50 are in the process
of ' being implemented because they
either ‘'extend to all the stations or
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such safety works are time consum-

ing.

My hon. friend Pandit Xunzru
_himsel? is heading a study team of
_the Administrative Reforms Commis-
gion with five other members, The
working of the Railway Board is not
left to itself. Let my hon. friends
realigse the fact that this decision has
.been taken not yesterday but, some
.time after my coming to this Minis-
_try, 1 personally felt that there needs
to be a look at the working of the
Railway Administration, It is better
to have such studies by experts. This
_self-introspection is good to every-
body including the Railway Board,
myself and the general public, We
‘have said that the Railway Board’s
working in all ils aspects should be
gone into by an indepcndent autho-
rity and the Administrative Reforms
_Commission is scized of it. They sald
{hat they wanted Lo go into the work-
ing of the Railways ang we decided
that thiy.also should be done. There
~were no doubt consultations and the
name of our revered friend, Pandit
Hirday Nath Kunzru, was mention-
ed and we accepted jt because he is
_the competent person to tell us whe-
‘ther the Board has failed in imple-
menting his recommendations, We
“are_going to hnve his report, Pandit
JKunzru has visited some zonal rail-
ways. He has been visiting impor-
tant places with his team and they
are scized of the mualter. Mr. Nam-
biar need not worry cbout this.
Pandit Kunzru himself will come out
with a report as to how this Railway
Board and the Ministry have taken
the recommendations of his Commit-
tee. Whether they have failed, whe-
ther there has been any lapse on the
part of the railways or not, is a mat-
ter which will be in the possession,
and knowledge, of this House very
soon.

. Last month the other accident tpok
place at Yalvigi. I myself said, ‘Let
there be a judicial Inquiry'.. (In-
terruptions). On this accident we
felt that there should be a high level
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inquiry, so that nothing need be cov-
ered; nothing need be kept out of
the knowledge of this hon. House. As
such, a high level committee has been
constituted to go into the series of
accidents that have taken place In
recent times and to suggest as to how
best we can prevent the occurrence
of such accidents, I may submit that
I am prepared to expose myself to the
examination of this high-powered
body. I would certainly welcome
that. I would like to formulate some
details of the terms of reference after
taking the advice of the ex-Chie?
Justice of India. I propose tc suggest
to him that he should feel free to
call for any file that he wants from
the Railway Board, even those flles
which have been dealt with by the
Ministers, and scotisly himself whe-
ther there has becn any slackness on
the part of the Railway Board, whe-
ther there was any interference by
the Minister, any inteiference by any
political party for that matier, Let
this be gone into and the hon. ex-
Chief Justice of India will certainly
apply his judicious mind to this
‘question  and  give his considered
views. He is being assisted . , , (In-
terruptions) by two technical experts
alio, After oll, there should be some
one to give the {echnical advice.
Therefore, 1he Commissioner for
Railway Safety is a membver of this
Committee, The ex-Chairman of the
Railway Board wha knows the work-
ing’ of the Railways is there. I do
not want . ., (Interruptions).

SHRI NAMBIAR: Our coniplaint
is against the Railway bLoard and
you are putting the Railway Board
.man there! Keep that ex-Chairman
out of it.

- SHRI C. M. POONACHA: I do
not want, at this stage, to go into...

SHRI NAMBIAR: You are burn-
ing our hearts, We are accusing the
Railway Board and you are putting
the same man, the Chairman who has
just retired, as a member of the com-
mittee. That means, you do not want

Board should be kept out,

a real inquiry to be made..., (in-
terruptions).
SHRI C. M. POONACHA: 1 take

exception to this. It is wrong on the-
part of the hon. members to say So.
I take exception to this kind of thing..
This is not correct. This is not the
way we shou'd approach this ques-
tion.
- SHRI NAMBIAR: The Rallway"
They
should not come anywhere near the
committee. (Interruptions).

SHRI RANDHIR SINGH (Rontek)i

There is substance in hig propom
:'I‘hey must hear him Sir,

7 RIN GTAEW ¢ TR I:im:
QAT ATE  HHTH YA KON g
1 et mafant 97 wod faste
FI T HT AT 7 (TR
'MR. DEPUTY-SPEAKER:  Ordef,
order, Let us hear the hon. Mimstet

without any interruptions.

SHRI C, M. POONACHA: It is
very unfortunate that the Hon. Mem~-
ber deems it proper to’ zo inio the
question ‘6 pcrsonalilies now, . I have
only been giving an actount olehoi
we have maode it incumbent on our
part to have a Lhorough inquiry into
the working of the railways so far
as the safety’ aspec'ts aré conceined.
It is diffcult to satisfy persuils who
have their own angularities, I am
certainly not here to oblige anybodyfs
angularities. I am here to Jook into
the matter objectively and I am satis-
fiel' that I have takeén the correct de-
cision and in a very objective manner.
We are not trying to hide or cover
anything, but we want to have an in-
dependent and objective look into the
whole’ matter. When a person of
high standing like the ex-Chief Jus:
tice of India is at the helm of the
inquiry, we should certainly try to
appreciate the fact that there would
be an ob:ectwe analysis of the whole

question.

£ (I - D)
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SHRI C. M. POONACHA: Now, 1
come to the other question. My hon.
friends had referred to the eperation-
al working of the railways. It is very
sad that acridents are happening. [
do not want te rely om the argumaent
that in other countries alse accidents
are happening, and, therefore, they
could happen here also, That is not
my intention at all. Unfartunately,
accidents have happened and acci-
dents are happening. Let us go into

reilways, mearly ome million people
are concermed, They are connected
with running the trains in one from
-or the other at varioue levels, at the

exercised the necessary sup-
And last but not the least,
also seen {0 the enforcement
. There are now four {hings

ety

pervision and Enforcement. There
Aare the four inportant categories af
Tecommendations made by the Kunzu
‘Committee and almost all of them

any important recommendation -which
‘have not been fully implementad, one

APRIL 2, 1968 near Allshabad (Dis.) 1814

such is in regard to traek circuith
of all the impartant stations.

SHRI S. M. BANERJEE: Of all
stations.

SHRI C. M. POONACHA: Track-
circuiting of all stations. We have
about 7000 stations. If we are to in-
troduce track-circuiting at all thesp
7000 stations then we would need
Rs. 100 crores,

SHRI S. M. BANERJEE: But you
want to bring in computers?

SHRI C. M. POONACHA: Let us

meetpeinttopointrmed,notp_t
diverted.

We have completed track circuit-
in quite a large number of sta-
Last year's programme was
stations which we have comples-
s programme is anot

are going to complate.
certain difficuities. We
all stations at a stretch. It

done in steges,

gg<

?
1l
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;
:

iy
e



1815 Rail Accident CHAITRA 13, 1890

circuiting. If there is an obstruction
in the track, the signal will automa-
tically show red, Even if a crow-bar
is placed across two rails, the signal
will show red, It is to that extent
automatic. When a train is standing
on the track, naturally the signal
would remain on. As to what hap-
pened at that particular point of time,
on the spur of the moment on» does
not know and the man is not thera
to tell the story. Somebody said the
vacuum brake must have failed. It
is not so. This train had earlier
passed through five stations at all of
which the brakes worked all right.
It is not as if this was the first station
it stopped after departure from its
starting point.

SHRI RANDHIR SINGH: We
should leave these things to thg Com-
mittee.

SHRI C. M. POONACHA:  Since
these points have been raised, it
should be cleared. All said and done,
with all the latest engineering aids,
with all the sophisticated modern tools
and so on, the man on the spot will
be the man to operate it and with a

small slip on his part somewhere
something might happen.
SHRI S. M. BANERJEE: 30 hours

work.

SHRI €. M. POONACHA: ' Even
there, I can explain %Iiat it is ‘not so.
At a place where al modam equip-
ment of mgnn]lmg and track circuit-
mg are there, it is reaI}y a traged}'
that this accident happened at Bhar-
waria, We are not happy. It only
indicates that even with modernisa-
tion - you are not able to avert acci-
dent totally. This is re conclusion
that could be drawn. am not try-
ing to take cover under that.

Take, for example, Yalvigi. It wus
standard one type of control—a rudi-
mentary type. I can understand
something happening there on account
of that, It is between three people.
The inquiry will bring out the facts.
There is the Station Master, two

(SAKA) near Allahabed (Dis., 1816

pointsmen and the driver. Where
the slip occurred and by whom we
cannot say now.

When you are engaged in such a
huge operation as that of the Indian
railways, a slight error somewhere
results in some accident. A moment’s
slip is enough for that.

The hon. Member, Shri Devagun
referred to the number of deaths. L
am not trying to explain away. Under
a certain set of circumstances an ac-
cident might happen at Place X and
another accident might happen at_
place Y. The death roll may be heavy
in one case and.may not be so in.the
other.

SHRI RANDHIR SINGH:  What
about the proposal of Shri Viswa-
natham?

SHRI C. M. POONACHA: I am

coming to that. So, under the given
set of circumstances, the saome set of
circumstances, in one place the acci-
dent may be very serious leading to
very heavy toll of life and in  the
other place it may not be so. It de-
pends on the terrain; it depends oa
the exact point where tha unfortu-
nate accident takes plact, Thess
things are impredictable: Thercfers;
it does not mean fewer atcidents
numberwise the death would: be cers
respondingly less. The ‘gccidents-miy -
be fewer but the deathirate may- by
more 'I‘hese are ver:r clpdcbui: ] l
I now come to the telescoplng of
the coaches, The integrated type ot
coaches that we have—the steal
body—are anti-telescopic, We have
still the old ones, Our replacement
programme is also going on at a
fast rate, Unfortunately, we have
not been able to fully put on track -
the most modern steel type coaches,
The modern steel type coaches have
certain safety aspects .in so far as
telescoping is concerned and these are
more safe. But that takes sumetime,
because our capacity to produce these
integral type of coacheg is about
850 to 800 per annum. As the hon.
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Member said, we have about 33,000
coaches on the Indian Railways, The
programme is on hand, anl we are
endeavouring to do our best. What
I ‘wanted to submit to the hon.
House—

‘MR. DEPUTY-SPEAKER:  There
is one point which might clarify the
position. For how many hours was
the driver on duty? That point was
raised,

SHRI C. M, POONACHA:  This
driver left the starting stalion at
about 6 P.M. or so, 1 think. He had

his weekly rest: 30 hours or so. He
had just come on the foot-plate after
that, This was about four to five
hours’ run. That is all.

st ®ag wrar ey ) (faeelt =)
wrgg OF & Sarfy A ¥ e,
Fqw Risw d9 F fag wome
T @ o A wIgw A F o Faiw
¥ JaRY @ aw A famr man ?
VAT IE |E ¢ &Y T Ty ey
Rrcicn il

SHRI C. M. POONACHA: The
General Manager left at 2.10 in the
night and then en route I do not know
what had happened. This informa-
tion is not readily availabie with me.
Anyhow, he did rush to ihe spot by
8 special train because he had to take
all the neeessary steps and attend
to necessary things. [Naturally he
had to rush to the place and he was
there personally supervising over all
the other arrangements that needed
to be done.

'SHRI KANWAR LAL GUPTA: He
has not replied to my question.

sgnaEtfs 4w aw S
TR d@ F fr? o wR
= ot gwP A, WX gmAm &
o fodtere @ A IRW f o
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SHRI C. M. POONACHA: I do nol

have the information readily with me
now, Let me find out; I will 1y to
find out. '

SHRI NAMBIAR: I am on the
point of the driver: there is no en-
quiry for this accident. The driver
is dead and we do not know anything
except what they will give us. The
enquiry which is instituted is of a
genera] nature and not for this par-
ticular accident. My submission is
that according to the elevirical sys-
tem, if the driver was sleeping—
granting that he was aslcep and was
keeping his hand—if he was asleep
his hand goes and automatically it
stops. That is the system. There-
fore, it requires a deeper study, Even
if the driver was sleeping the acci-
dent would not have happened, bLe-
cause aulomatically his hand goes out
of the brake and it stops, Therefore,
it requires deepen study. Will bhe
kindly institute an enquiry inlo this
so that it will also be enlightening to
the whole country and such things
can be avoided in future?

SHRI S. M. BANERJEE: Only one
clarification, about the hours of werk.
Is there any round-trip like this—
allahabad to Moghulsarai, Moghulsaraj
to Kanpur and Kanpur to Allahabad?
Is it a fact that unless the Ariver com-
pletes the whole thing he does not
take rest?

MR, DEPUTY-SPEAKER: 1 asked
the question and he has clarifed that.

SHRI C. M. POONACHA. This
high-power committee is a commnittee
which will go into the entire case of
accidents. This Committee is not with
reference to this particalar accident
only. The Additional Commissioner
of Railway Safety is conducting an
enquiry into this accident scparately
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and we will know exactly whal were
the technical flaws,

It is a very curious thing, sir,—I
do not have any explanation for this
that somehow or other during a cer-
tain period, a bunching of accidents
takes place, For instance, according
perhaps to the figures we supplied to

the House in answer Lo a qQuestion ir.-_

1966, accidents occurred on the fol-
lowing dates: 16th April, 1966, 20th
April, 1966, 23rd April, 1966, 25th
April, 1966 and 30th Aprii, 1966. The

way these things happen it looks as .

though fate also intrigues at limes, 1
am very sorry for this, but it does
happen at times.

All said and done, I must say that
with the implementation of the
Kunzru Committee's report, with the
modernisation of train contrel. train
parking, signalling, etc. and with
modern equipment, the incidence of
accidents on the railways 1s coming
down. There is no doubt about it.
It may be that at a particular time,
we may have the misforiune or bad
luck of a series of accidents taking
place.

SHRI NAMBIAR: Tie Railway
Bosrd is wrongly advising you. They
will put you into hot waters,

SHRI C. M. POONACHA: 1 am
prepared to face it; I am not trying
to hide. Nobody is misleading me,
but, I am expecting myself ancé mak-
ing an open statement in this House
that the incidence of accidents on the
Indian Railways has come down and
is being controlled, It is not us if
there should not be examination whe-
there we cannot improve our methods
to ensure safety further. In all humi-
lity and sincerity, T have myself sug-
gested that there should ke this high
level committee to go intn this mat-
ter. They will take the objective
view and we will have the henefit of
their report.

There are two sets of studies. There
is_tl'!e Administrative Reforms Com-
mission. Dr. Kunzru himself is the

competent man to see to what exient
the railways have failed to imple-
ment the recommendations and to
what extent they have been impile-
mented, These matters are now

under study.

SHRI DHIRESWAR KALITA. Are
you prepared to amend the Railway
Act?

SHRI C. M. POONACHA: There
are a few sections which have to be
amended, That is also engaging our
attention. 1 might assure the Ilouse
that we will not be found wanting in
doing everything possible to see that
railway travel is made safer.

SHRI M. N. REDDY (Nizamabad):
Would you consider enlarging the
personnel of the commission?

SHRI C. M, POONACHA: About
that, T am unable to say anything
now.

SHRI RANDHIR SINGH: 1 have
a feeling that trade union activities
are in a way responsible for ine®.
ciency in the railways,

SHRI S. M. BANERJEE: No. We
protest, protest, prolest.
SHRI A. S. SAIGAL: in my

speech on the cut-motions, I requested
the Minister that this old Act of 1890
may Kindly be revised and prooer
action taken sa that these things may
not occur in future, will he kindly
enlighten us on that?

SHRI S. C. SAMANTA (Tamluk):
I want the hon. Minister to answer
one guestion. He is perhaps aware
that in the Mines Act there is on=
chapter about accidents, Under that
chapter, whenever any accident oc-
curs in a mine an inquiry is institut-
ed and the head of the inquiry is a
High Court Judge. Two assessors are
there. But none is connected with
the Department. Here, in this case,
there is the Commissioner for Rail-
way Safety. I would request the hon.
Minister to sece that he is not taken
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as a member of the inquiry commit-
tee because he has to give evidence
before this committee, if required.
So, such a person should not be in-
cluded in the inquiry committee.
Further, the Railways Act should be
‘amended acpordins'ly.

SHRI C. M. POONACHA: The
Railways Act ineeds certain improve-
ments. We are looking into the mat-
ter. If certain amendments are fuund
necessary, they will be taken for
consideration. The Commissioner for
Railway Safety is the authority who

APRIL 2, 1968

near Allahabad (Dis) 1822

has the charge of overall supervision
and enforcement of all the safety re-
gulations, so far as the railways are
concerned, But he is not a railway
man. He is under the Civil Aviation
Ministry, He is not under my Min-
istry. The entire organisation of
Railway Safety is under the Civil
Aviation Ministry.

2042 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wetnesday,
April 3, 1968/Chaitra  14. 1890
(Saka).
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